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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATIBENCH.
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" 0.A. No. 63-0f 2005

DATE OF DECISION 04.03.2005

Shri Prafulla Chandra Kalita & 4 others.  APPLICANT(S)
MrK K Biswas, ADVOCATE FOR THE *
- | APPLICANT(S)
~-VERSUS- |
‘TheUniion of India & Ors. . " . RESPONDENT (8)
Mr.JL Sarkdr; Railway Counsel ADVOCATE FOR THE
| A v ~ RESPONDENT(S)

THE HC)N’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K V. PRAHLADAN, ADMINIS TRATIVE MEMBER .

1

1. -W',heth,er Reportefrs of local papers may be allowed to see the judgméht ,

2. Tobereferredto the Re;501ter ornot ?
3. Whgtﬁgi‘ their Lordships wish to see the fair copy of the judgment?

4. Whether the judgment is to be circulated to the other Benches? -

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAL ADMNESTRATWE TRIBUNAL{GUWAHAT; BENCH |

i '

or 1gmal Apphcatxon No 63/2005

Date of Order Thls the 4th day of March, 2005.

- THE HON’BLE MR JUSTICE G. SIVARAJAN VICE CHAIRMAN

' THE HON’BLE MR K V PRAHLADAN ADMINISTRATIVE MEMBER

1. Sn Praﬁxlla Chandra Kahta
2. Sri Dharam Nath Prasad

3. Sri Chotelal Pandey

4, Sri Samir Kumar Dey

5. Sril. Rajak (SC)

All are Goods, Driver in the' Mcchamcal Depaxtment at

Rangapa;a North under the Divisional Railway Manager
* N.F. Railway, Rangia 2 and all are residents of Rangapam
* North, P.O: Rangapara Dzst Darmng o,

Assam. - R ; ... Applicants. .- .

By Advocate Mnj; KKBxswas
- Versus'i}—:

1. Union of Indid = -
Represented by the General Manager
N.F. Rallwav Maligaon
Guwahau 781 011 -

2. The ChxefMechamCal Engineer.
N.F. Ra:lway, Mahgaon
Guwahatx 781:011..

3. The Chief Pex‘étir_i'ﬁ'el‘()ﬁicer
- N.F.Railway, Maligaon
Guwahati —-781 011,

4. The Dmsnonal leway Manager
N.F. Raitway, Ranglya
P.O:Rongiya "

_ Dlst Kammp, A.sgam

5. The Semor vansmnal Mechanical Engmeer B
- N.E. Rallway, Ranglya P.OrRangiya
Dlst Kamrup, Assam

6.. Senior vaxslonal Personnel Ofﬁcer
N.E. Raxlway, Rangxya '
PO Ranglya, Dxct Ka.rnrup 4 . Lo
'Assam S | ... .Respondents.
ByMr. J.L. Sar kar, 'Counéel;fbr Railway.



' ORDER(ORAL)

SIVARAJAN, J.(V.C):

o

The applicants, five in nixmber,: are presently working as Goo.ds Driver _ih
the scale of Re;5,000-8,000/7‘in the Mechehical Department of .N; F. 'Ra‘il'way at
Rongapara North under the =Divieional R_ailivay Manager, Rangiya. It is stated that

the RﬁilWay Board, with a viev’v to resduc_d:riﬁg certain Group ‘C’ and D’ cadres
following 5th Pay Commission recommendation, in modiﬁ‘cation of circula,rvleéter

-dated 09.10.200?; issued circular No PC-ﬁI/2003/CRC/6 dated ; 1.2004. Certain

| additional posts are created a,nd the circular provxded for percentage distribution of .
post “restmcmrmg of caders will be with reference to the sanctioned cader only as
on 1.11.03 and the seiectlon for such beneﬁts which have not been ﬁnahzed by
.1 11.03 should be cancelled/abandoned ” The method of filling up the additional
posts are also speclﬁed The gnevance of the applxcants 1s that, ignoring the mode-
'of selection and appomtment to the post created by the aforesaid 01rcu1ars, the 4th
respon‘dent is taking hasty steps to meke se{ectio_n based on written test, interview
etc. by fssuing a notice dated ‘1/-'1.2.2005 (Annexure-B) which is contrai"y to mode
of appointment and selection provided therein. | | | |
2. M K. K Biswas, leamed counsel for the applicants, submits that the
applicants are the senior most pefsons and are eligible and entitled to be appoiﬁted
by promotioo.to the additional posts created as mentioned in Annexure-A. The
4th respondent has proposed to make selection by conducting the written test,
interﬁew etc. which agtion is dlegal and unadthorized. -Counsel ﬁ.trther mbroitted
that if dle selectlon is held in the manner proposed n Annexure-B the pentloners _

Ll

will be prejudxcmlly affected Mr. Biswas also brought to. our notice a

(



: commun'icaﬁoa dated 21.9.2004 (Annexure-C) issued by the Di;visional Ra.i_lav'a,y B
Manager (P) N.F. Railway, Lumding, Whlch is in their favour |
3. We have also heard Mr. J. L. Sarkar, leamed counsel for the leways Mr.
| ‘Sarkar submitted ﬂaat the applicant has straight away approached this Tribunal for _'
relief withou;‘. appr:oa(.:hin_g‘tl'x.é' competent authority bringiag out-;fﬂaair. grievances
afld heace this applicatian isprerhature. |
4.  We have cons;i'déred the rival submissions. As subm.itted by the leamed
counsel for the Railways, if the'respor'ldents, are not aqting in accordance Wiﬂ‘x the
pracedure‘ prescribed as per Annexure-A for filling up thev.adgdi'tional 'pasts,- tf;e
applivcaatsv remedy Was u; immediately approach the concerned aathority by
making raprgéentat'ion' at the first instance. This Tribunal isnot in a position to say
as to whether lahe applicants are the sénior | most persons as allegéd in' the
application or as to whether any modification of the circulars are is&xedvproviding
for t.héf_rnodé or selection. Considering all ﬂae aspects of the rr‘xatter;, we are of the -
view that the applicatipa can be disposed of as follows:
1. The applicants aré‘ directed t; file a detaiied representation N
. bringing out their grievances based on Annexure-A before the 4th
' raspondent wim. a co'py to the 15t respondent within 'a,éariod of one
‘week from today. The 4th respondent will dispose .of tﬁe.'sa,i'd
| represantaﬁon after giving a_personal hearing to the applicants if 0
reauired in the 'representatioh‘ within a period of six weeks from the
data of fécéip’t of such repx,‘esentatio‘n.
2\. ~ The éélection procedure provided in Annexure-B ;vill be
'deferred till a decnsxon is taken by the 4th respondent on the

representatnon to be made by the apphcants as directed heremabove

' 2/4/ and communicated to the apphcants.
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The O.A. is disposed of as above. Copy of this order will be fumisﬁéd to

the leamed counsel for the apphcants as well as to the leared A.ddl C G.S.C

for compllance
(K V PRAHLADAN) ( GSIVARAJAN)
ADMINISTRATIVE TRIBUNAL 'VICE CHAIRMAN

\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,GUWAHATI BENCH,
GUWAHATL . '
( Application Under Section 19 of the Administrative Tribunal Act,1985).
O.ANo...... é3 .....[2005.
" 1. Sri Prafulla Chandra Kalita, All are Good™s Driver in the scale
2. Sri Dharam Nath Prasad, Rs.5,000-8000/-,in the Mechanical
3. Sri Chotelal Pandey, . Department at Rangapara North,
4.  Sri Samir Kumar Dey, A under the Divisional Railway
5. Sri L.Rajak,(SC). Manager NF.Railway,Rangiya and all
are residents of Rangapara North,
P.O.Rangapara,Dist. Darrang,Assam
e reeeenen s Apphcants
-Vrs-

1. Union of India representing by
General Manager,N.F. Railway,Maligaon,Guwahati-781011.

2. The Chief Mechanical Engineer,N.F,Railway,Maligaon,Guwahati-781011.

3. The Chief Personnel Officer,N.F.Railway, Maligaon,Guwahati-781011.

4. The Divisional Railway Manager,N.F.Railway,Rangiya,P,O.Rangiya, -
District-Kamrup,Assam. ,

5. The Senior Divisional Mechanical Engineer,NF.Railway,Rangiya,
P.O Rangiya District-Kamrup,Assam. ‘ :

6. Senior Divisional Personnel Officer,N.F.Railway,Rangiya,P.O. Rangiya,
District-Kamrup,Assam.

v eevrereennan ... Opposite Parties.

Proe Julle ok Aot

1.  Details of Application and particulars of the orders against which the

" Application is made:- _
(a) Railway Board’s Circular No, PC-IlI/2003/CRC/6 dated 6.1.04.
regarding restructuring benefits to be given to the Group-C and
Group-D employees (Annexure-A). —

Contd.......p2.....The impugned........



4.2.

(b) The impugned letter/Notification issued byDevisional Railway
Manager,(P),N.F.Railway,Rangiya,vide his
No.E/210/RN/Pass Driver-I/Pt.1 dated 14.2.2005 for holding
selection for thepost of Loco Pilot Passenger in scale of Pay
Rs.5500-9000/- for 22 Posts (Annexure-B).

Jurisdiction.
The Applicants declare that the subject matter of the application is within
the jurisdiction of this Hon’ble Tribunal.

Limitation :
The Applicants submit that the application has been filed within the
limitation period prescribed Under Section 21 of the Administrative
Tribunal Act,1985.
Facts
That the Applicants in the instant application/petition have been working
as Goods Driver in scale Rs.5,000-8,000/- in the Mechanical Department
of N.FRailway at Rangapara North under the Divisional Railway
Manager,Rangiya.
That with view to giving restructuring benefits to all Group-C and Group-
D employees following the 5® Pay Commission recommendation the
Railway Board issued Circular No. PC-III/2003/CRC/6 dated 6.1.04
stating categorically that where additional posts are created due to
- percentage distribution of post “restructuring of caders will be with
reference to the sanctioned cader only as on 1.11.03 and the selection
for such benefits which have not been finalized by 1.11.03 should be
cancelled/abandoned.” ‘
Copy of the said circular is annexed as Annexure-A(

paras-3.1,and 4.2) of the said Circular.

43

44

That the Railway Board in the aforementioned Circular in its Paras-4 and
4.4 further directed that “all vacancies arising out of the restructuring
should be filled up by senior employees who should be given the
benefit of promotion with effect from 1.11.03” and “ the existence
selection procedure will stand modified in such a case to the extent that
the selection will bé based only on scrutiny of service record and
confidential report without holding any written and/or viva test.”

That the Divisional Railway Manager (P),N.F.Railway,Rangiya violating
the Railway Board’s above mandatory orders and instructions held a

Contd....p/3.....a selection....

p}z@,\ _-.\;\/LU@\ C/k’\~k
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the Railway Board’s above mandatory orders and instructions held a
Selection for the post of Passenger Driver in Scale Rs.5,500-9,000/- for filling up

62 vacancies and against which the Applicants have filed the Original Application
No.150/2004 which is pending before this Hon’ble Tribunal for adjudication and

justice.

45.

That it is a matter of peculiar grief and great regret that despite the matter
being  “sub-judice” before this Hon’ble Tribunal, the same Divisional
Railway Manager,the Respondent No.4 of the Original Application, have
again issued an impugned notice vide its letter No.E/210/RN/Pass.Driver-

II/Pt.1 dated 14.2.05 for holding selection for the post of Loco,Pilat

Passenger in scale of Pay Rs.5,500-9,000/- for making a panel of 22
numbers of the said posts for which the selection will consist of only
written test on 3 different dates commencing from 16.3.05.

Copy of the letter and its Annexures are annexed as Annexure-

B/1,B/ILB/, / v,

4.6.

4.7.

That in the Annexures of the said Notification issued by the Divisional
Railway Manager(P),N.F.Railway,Rangiya have asked the candidates
under serial Nos.1,2,3,4 and 8 of the O.A No.150/2004 to appear before
the written test of the said impugned selection and also asked for written
refusal within 7 days in the case of expressing unwillingness to appear.

That the said 5 candidates are pretty senior in the list of eligible candidates
within the zone of consideration and they deserve promotion much earlier
1.e with effect from 1.11.2003 according to the Railway Board’s
aforementioned Circular on the basis of their seniority, confidential reports
and on scrutiny of service records.lt fails to understand as to why the
Respondent Divisional Railway Manager (P) ,Rangiya repeatedly
violating the Statutory Rules of their Apex Body,the Railway Board, in
asking the above candidates for appearing in the selection which is quite
irregular and unlawful and violation of the Railway Rules itself,instead of
giving them their due promotion according to the Board’s aforementioned
directives mentioned in the Annexure-A more so, when their cases are
pending before this Hon’ble Tribunal for adjudication and justice and for

‘which the Applicants have prayed for submission of the Records of the

Respondents for flouting their own rules vide a petition under M.P
No...5.%./2005,in connection with the O.A.No.150/2004 and a Rejoinder
by the Applicants to the written statement filed by the Respondents has
also been submitted on 21.2.05 the next date of which has been fixed by
Contd.....p/4... .this Hon’ble....

- 31?7\0 S
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4.9.

4.10.

4.11.

%

this Hon’ble Tribunal on 24.3.05 for production of documents by the
Respondents.

That it is humbly submitted that by asking the candidates,namely Sri
Lakhan Rajak,Sri P.CKalita, Sri Dharam Nath Prasad, Sri Chotelal
Pandey, Sri Samir Kr. Dey, as reflected in the Annexure-1 of the DRMP’s
aforementioned impugned Notification dated 14.2.05, for appearing in the
proposed selection mentioned above on the face of the O.A No. 150/04
pending before this Hon’ble Tribunal for adjudication and justice. This will
be again a sheer violation of the Railway’s own set of Rule and put the
Applicantsagain in the embarrassing position by the arbitrary,irregular and
whimsical actions of the Respondents, more particularly the Respondents
Nos.4,5 and 6 of the Original Application.

That it is submitted that by appearing in the proposed selection of Loco-

Pilot  Passenger  vis-a-vis  Divisional = Railway = Manager
(P),N.F Railway,Rangiya’s aforementioned Notification the above named
candidates will be juniors to the candidates who got promotion in the
earlier selection irregularly held by the Respondents and against which the
0O.A No.150/2004 has been filed by the above named Applicants along
with other candidates who are all pretty senior to the candidates got
promotion in the earlier impugned selection irregularly and by flouting the
Railway Board’s mandatory directions and it would be a detrimentalaffect
to the above named candidates in their service career.

That it is submitted that because of the whims and caprices and, may be
for some vested interest of the Respondent Nos.4,5, and 6, the above
named candidates are being victimized of the recurrence of unlawful and
irregular actions of the Respondents Nos.4,5 and 6,althogh they have been
discharging their duties to the zenith satisfaction of their immediate
superiors and left no scope for any explanation to be given to anybody for
their works.

That by appearing in the said selection as proposed by the Divisional
Railway Manager(P),N.F.Railway,Rangiya,in the impugned
letter/Notification there will be no value then for the above named
candidates to file the Original Application No.150/2004 for whose
judgment they have been anxiously waiting for all these months to get
their grievances redressed by the judicious discernment and order of this
Hon’ble Tribunal.

4.12That finding no other alternative the above named Applicants have come before

this Hon’ble Tribunal with the prayer for their Lordships in this Tribunal may be
pleased to look in to the matter and considering the imminent

Contd... ...... p/S...imperative....
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Imperative hardships and sufferings of the above named Applicants the Hon’ble
Tribunal may be pleased enough to grant a stay order directing the Respondents to
stop the aforementioned selection till disposal of the O.A No.150/04 by this Hon’ble
Tribunal and in lieu of which there will be an irreparable loss to the above named
Applicants. :
412 That it is humbly submitted that in the O.A.No.150/04 the Applicants have
sought for the relief to stop any further selection/suitability test and promotion
of Goods /Passengers drivers in higher Grade till such time this O.A is finalized,
in addition to setting aside and quashing the Notification for holding the
selection of the Passenger Drivers in scale Rs.5,500-9,000/- and cancel the
publication of the result of selection for the promotion of the post of Passenger
Driver in higher Grade as mentioned in the Annexures-D and E of the Original
Application No 150/2004..

4.l-l}r That despite knowing the fact fully well and submitting their written statement
to the above O.A in this Hon’ble Tribunal the issuance of the impugned
Letter/Notification for holding any selection is quite unfair,
derogatory,discriminating ,arbitrary and unilateral decision duly flouting the
Railway’s own set of Rules and violating the Railway Board’s categorical
directions mentioned above and thus “the fairness of Administrative justice “
is jeopardized at the cost of victimizing the Applicants.

4.1§That in this connection the another Division namely, the Lumding Division of
the same Railway system of the N.F.Railway Administration also caused,might
be unknowingly, such wrong in holding the selection for Driver in higher Grade

‘PostBut  the momentthe aggrieved employees filed Application

No...!13 7”/ 2%....before this Hon’ble Tribunal,then and there the Divisional

Railway (P), N.F.Railway,Lumding vide their Letter No.E/254/1/LM(RG)M

dated 21.9.04 cancelled the selection itself so as to rectify their wrongs and have

been anxiously waiting for the result of the said Original Application pending in
this Hon’ble Tribunal It fails to understand as to why there are 2 different types
of Rules and Systems are followed under the same umbrella of the N.F.Railway

Administration so as to violate theRailway’s own Rules and to cause

victimization and harassment unnecessary to their diligent ,sincere, and

industrious employees for no fault of their own.
A copy of the above letter canceling the selection is annexed
as Annexure-C.for kind perusal of this Hon’ble Tribunal.

4.16 That it is humbly submitted that in compliance with the Railway Board’s Letter
dated 9.10.03,Annexure-A,all other Units/Departments of the same NF.Railway
Organisation have been giving the promotion of up gradation arising out of the
restructuring benefits to take effect with effect from 1.11.03 by holding the
modified selection on the basis of the confidential reports and on scrutiny of
service records against the resultant vacancies and thus the senior most
candidates are being considered for getting their due promotional benefits.An
example of such correct action of the same Railway Administration’s Stores
Department is cited here for issuance of their Memorandum No.E/210/66(s)/Pt.v
dated 3.11.04 issued by the General Manager (P),NF.Railway, Maligaon, who is
the same Respondent No.1 in the O.A.No.150/04 and this Original Application.

A copy of the above Memorandum is annexed as Annexure-D.

4.17. That it is humbly submitted that the Railway Board vide their letter No.PC-
11/2004/CRC/13 dated 28.6.04 further directed that “where due to pin-pointing
of posts staff is required to join duties in the upgraded posts at a different
station,such staff may be allowed the benefits of upgradation/promotion of
‘as is where is basis’ for the time being” and no promotion and transfer would
be made unless of the promotion /up gradation arising out of restructuring
benefits of vacancies due as on 1.11.03 are filled in/made finalized.

A copy of the above Letter is submitted as Annexure-E.

- T
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4.13.That albeit the issuance of the impugned letter/notification by the Divisional

Railway Manager,the Respondent No.4, is for a separate selection as it
appears,nevertheless the Respondent has not categorically mentioned whether
these posts have been assessed after 2.11.03 as ordered by the Railway Board in
his impugned Circular at Annexure-A and if so the names of the Applicants
should not have been included in the Annexure-1 of the said letter/notification as
the Applicants are the senior most staff of the Rangiya Division and thereby
according to Railway Board’s aforementioned Circular desired and deserved to
be promoted to their next higher Grade in scale Rs.5,500-9,000/- on the basis of
modified selection on scrutiny of records and on confidential
reports.Moreover,the Applicants in the instant O.A are the main Applicants in
the O.A.150/04 filed in this Hon’ble Tribunal which is kept pending for justice
on the prayer of Applicants that since the earlier selection held by the
Respondents-4,5 and 6 were irregular and contrary to the Railway Board’s
directive that was liable to be treated as cancelled by inviting the names of the
Applicants in the Annexures of the impugned letter/notification of the
Respondent No.4.The Respondents have flouted the extant Rules & system and
caused penetrating the matter when it is” sub-judice” in a court of law.Thus the
action of the Respondents amounts to be of contemptuous nature.

4.]%. That on the face of the O.A.No.150/04 pending before this Hon’ble Tribunal for
adjudication and justice,itwould have been proper and according to law if the
Respondents took step for holding selection in view of the exigencies of
Administration with the permission of this Hon’ble Tribunalinstead the
Respondents have taken action according to their whims and arbitrary decision
without caring for the Court’s permission.

41 @That the action of the Respondents by issuing the impugned letter have caused
the infringment of Articles 14,16(1),21,37(d),309 of the Constitution.

4.2}. That the Applicants craves leave for filing of Addl. Written Statement/Rejomder
if necessary.

5 Grounds for relief :

5.1 That the letter/notification for holding selection for the post of Loco Pilot
Passenger in scale of Pay Rs/5,500-9,000/- impugned and annexed as
Annexure-B  issued by the Divisional Railway Manager
(P),N.F Railway,Rangiya without caring the Board’s' aforementioned
Circular (Annexure-A) is quite unfair,derogatory,arbitrary and unilateral
decision duly flouting the Railway’s own set of Rules and violating
Railway Board’s categorical directions.

5.2 That the proposed selection of the Respondent No.4 mentioned in Para-5.1
above is contrary to law as the matter relating to the applicants is already
“sub-judice” before this Hon’ble Tribunal under O.A. No.150/04.

5.3 That violation of IREM Provisions in addition to the Board’s above
directive/circular are apparent on the face of the record.

5.4 That the assessment of vacancies for the posts have taken without showing
its actual date of causing vacancy position as directed by the Railway Board
in their Circular mentioned under Para-5.1,above.

5.5 That inclusion of the names of the Applicants in the proposed selection
impugned under Annexure B by the Respondent No.4 has ignited the
acrimony of the interest of the Applicants during pendency of their case in
this Hon’ble Tribunal in O.A. 150/04 awaiting for disseminating justice .

5.6 That the proposed selection, if held,would invite “bias”,”malafide”, and
“miscarriage of justice”.

6 Details of remedy exhausted:
The Applicants humbly declare that failing to get their gnevanc&s
redressed they have come to this Hon’ble Tribunal for having justice
Contd....... p/7.....which.....
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which seem to them efficacious as per Article-21 of the Constitution of
India.

7 Matters not previously filed or pending with any other Court :

The Applicants most humbly submit that save and except the O.A
No.150/04 which is pending in this Tribunal for justice,they have not filed
any other Applicantions,Writ Petition or Suit regarding the matter in
respect of which this application has been made by them before any court
or any other authority or any other Bench of the Tribunal.

8 Relief sought.

In the circumstances detailed above,the Applicants humbly pray that your

Lordships of this Hon’ble Tribunal may be pleased to;

(a) grant a stay order for not to hold the selection for the post
Loco,Pilot Passenger in scale of pay Rs.5,500-9,000/- schedule to
be held with effect from 16.3.05 as mentioned in Annexure-B of
this application and direct the Opposite Parties to implement the
Railway Board’s above order strictly on Rules forthwith and/or to
withhold the said selection till the outcome of the O.A.150/04
filed in this Hon’ble Tribunal.

(b) Stop any further selection/suitability test and promotion of
Good/Passenger Driver in higher Grade till such time the Original
application of OA. 150/04 and this Application are finalized.

(¢) Any other relief(s) as the Hon’ble Tribunal may deem fit and
proper for the irregular,unlawful action for the impugned
notification issued by the Respondent No.4 .

9 Interim Relief: . .

o Pending finalisation of this application your Lordships may be pleased to
grant a STAY ORDER for withholding the proposed selection of the post
of Loco,Pilot Passenger in scale Rs.5,500-9,000/- as issued /notified by the
Divisional Railway Manager (P),Respondent No4 vide his
No.E/210/RN/Pass.Driver-II/Pt.1 dated 14.2.05impugned and annexed.
(Annexure-B).

10 Particulars of Application fee: ’
‘ ,j,oG;lléLHS— 08~2 - 2,008

Indian Postal Order No.............dated........ amounting to Rs.50/
(Rupees fifty only) to be drawn in the Head Post Office,Guwahati is
~ enclosed. '

11 Details of Index:
An index in duplicate containing the details of the documents to be relied
upon is annexed.

12 List of Annexures:

B/, OfF, &, )y
A,B]\C,D,E,F,
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-VERIFICATION-

LSri Prafulla Chandra Kalita,son of Late Kanshiram Kalita,aged about 57 years
working as Goods Driver at Rangapara under Divisional Railway
Manager,N.F.Railway,Rangiya,who is conversant with the facts of the case of this
Application being an Applicant and being authorized by other Applicants in the
instant O.A and in this application,do hereby solemnly affirmed and verified that
the contents on paragraphs b1 %Lﬁ’ﬁ Are the facts of the case and true to my
knowledge.information and belief and that I have not suppressed any material

facts and the Paragraphs. (0. '&’ are my humble and respecteful submission
before this Hon’ble Tribunal, ‘

And I sign this Application on this@ th day of March,2005.

Place: Guwahati.
Date.©203.05.

e

Guwakak . bt G Pra %‘*Mﬁw‘\w'

§igggtu_re of the Applicant.
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CATEGORY,

T GRADE (Rs.)

< EXISTING REVISED

Technical Supervisors 7' 1,
(for cadres whicre posts.of
Supervisors (erstiwhile '
Mistries) are avaijable)”

"T7450-11500 . | -
155009000 | 25 2
:5000-8000 .| 10 -

i Y%AGR:. %AGE

e 1T 18
6500-10500 4. i 08 29

Tedhnical Supervisors ™
(for cadres where posts of
Supcrvisors (erstwhile T
Mistrics) are not availgble) 4o

7450-11500 . | - 17, | 21
16500-10500 28 2
55009000
5000-8000 -

.»,.‘..-_.‘»«...25-.... ORERSTTEVITSS Kol 'c‘aa .24 o
30 o 28

3. It has alsp been decided to substitute the provisions_in respect of the following
appearing as items 1, 3, 4 & 6 of Boards letter of-fcvexxr-nlxmber dated 09.10.2003 as

indicated hercinunder: ¢ i

. '_-‘,;',‘.x.
U SR A
E A

Yy Faas (0

Doteof effect,, [1 :

This restructuring of cadres will be with reference to

" the sanctioned cadre strength as on 01.11.2003. The

staff who will bz placed in higher grades as aresult of
implementation of these orders will draw pay in higher
grades w.c.f. 01.11.2003.7 T o

3 StafY silecied and posted against ihe additional hizher
: -j.:%iﬁ(_FR--ZZ)«R'»}UJ) SRS

grade posts as.a result of restruciuring wiil hiave their
pay fixed under Rule 1313 (FR-2Z2) (R vt ok
01.11.2003 with the usual option for pay fixation a8

i per extant ules.” The benefit under ‘this rulz will,

;“However, no_ longer be: available in the case of

. movement from lower ‘grade to ligher grade in the

" non-functional situations where there is 5o change'in

“dutics and responsibilities "e.g. a8 in the cuse of

., movement from Goods Guards to Sr. Goods Guards

.. and Goods Drivers to Sr. Googls Drivers elc.-:In the
" case of such movement, the pay will be fixed under
Y 1L THowever, the.

*7 benefit. of fixation of pay. uader rule 1313 (FR-22)(1) |

J Rule. 1313 (FIL22)+(1) (8) (2}RIL

" (8) (DR-1L will now_be admissible in the; cases, of
functional-promotions ‘such as prowotion from Sr.
. Goods Guards to Passenger Guards and Sr. Goods

o Drivers torPassenger Drivers gt¢:fhoiigh in identical .

Cseales of pay B n ey
q'.‘ - {py A f*‘f"\f’, J Lo
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o L j;‘u'.._é pnhe \/(3 Al vacuncics mmng fiom 02,11.2003 will be filled by

4

- requisite Trade Test. However, in case of placement of

The existing classitication of the posts covered by
these orders as ‘sclection’ and ‘non-selection’, as the
case may be, remains unchanged. However/ for the
“purpose of amplemientation of these orders, i un™™

individual - Railway  servant  becomes due  for

promotion to a post classified as a ‘selection’ post, dxc
- existing sclection procedure will stand modified i

such_.a case to the extent that the sclection will bc
based only on scruting of service records and
confidential reports without holding any- written and /
“or viva-voce test, Naturally under this procedure the
“categorization as ‘outs sanding” will not figure in the
panels. This modified sclection procedure has been
decided upon by the Ministry of Railways as a oue

. time exception by special dispensation, in view of the
" numbers involved, with the objective of expediting the

implementation of these orders. Similarly for posts

Cclassified as ‘non-selection” at the time of this

restructuring the promotion will be based only on
scrutiny of service records and confidential reparts. In
the case of Artisan stafl] the benefit of restructuring

under these orders will be extended on passing the
o

< Supervisors - (erstwhile  Mistries)  to grade

A
R n . . . .
"\ A4.1 Normal vacancies existing on 01.15.2003 except direct

o 4.'4

v

~J4$.5000-8000 the instructions contaimed in Para-13.2
- should be followed.

recruitment-quota and those arising on thal date from
this  cadre restructuring including  chain/resultant
vacancies should be filled in the following scquence:
(i) From panels approved on or before 01.11.2003
and current on that date ;

(11) and the balance in th(, manner m(hcatcd i para 4
above , : .

Such sclections which have not bccn finalised by
01.11.2003 should be cancelled/abandoned.

normal selection procedure.

All vacancies arising out of the restructuring should be

filled up by scnior employees who should be given

© benefit of the promotnon w.c.f. 01.11.2003 whereas for.

_the normal vacancics existing on 01.11,2003 junior

- employees®hould be posted by modified selection

- procedure but they will get promotion and - higher pay
. . EESE PN ?'u f‘*l."v.,/lﬂ_



R ~ ol . :’. ! ) ! . ’
S from the dute of taking over the posts as pur narmal”
S pules. Thus the special benefit of the promotion w.e.f)

K]

"’"',-’; 7 01.11.2003 is available only for vacancies ariviny oul
?‘ = of restructuring and for othes vacancizg, the ronmd

S SR VRN D SN ) . . . .. v P
U rules of prospeclive protstion from the date of filling

' ’; jg ‘ . \1pp1’mcmwy will apply.
e :"':q‘«‘ R " . o
A R KR In e \«‘IH(‘:\.'P\J(..(Jll.ui"i s have buon reduned ot
e T ~lower grade and no new post becores available as &
| " “result of restructuring, the existing vacancies on
o Tl 01 2003 should be filied up by nermal selsuicn
SRR pxm.cclm s -
~4,6 kmmoym" who relirsfresipn in hetween the period
tes .I'.» i from 01.11.2003 ic. the date of ellect of this
spo 2t pesirucluring to the date of acwial implementation of
w0 these orders, will be eligible for the (u.anon henelits
and arrears u'vh:z thuse orders w.e f 01.11,2003%
M:mmum ye arsof 6 Whils  himplementing  the  restruclusing, osders,

instructings regarding minimur poriod of service for
promoiion dssued  from time to time should be
Aollowed, However, whide eonsidering ooy 1elaveiion
Cin the sesidenty period preseribed.dor promotions o
variems  categories,  Genceral dManapers - would

prisonslly crsure that the salely aspect of :\.n!m Y6 n
~ not compronnzed. y :

crviee it esch poade

) L {,. . .
Kindly acknowledge receipt.

Hindi version will follow. 7
S e
(Shriprakash) :
Director, Pay Commission - 11
o Railway Buard
NoPCAI00/CRENG o 0 New Delbi, dated -06-01-2004

Copy (wnh 40 spas u) 1orwaxdui 10 ADAL, Railways, New Dclln

. e, . e
e . - —} Sunmn)
L For F,in;_xpcjal,C,omm_‘sgu)ncr, Railways.
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Northeast frontier Railway . v
Oﬂ‘ice‘of the
Divisional Railway Manager(P),
S S Rangiya
- NOE/ZLOMRN/Pass Driver-1y/Pt-1. Dated.14.02.2005

r":‘;:vl - e "
o "_.A',I-'o /

S‘»E/anu/lﬂ’AN NBQ
" NE, R'xihm',

Sub:~ Se!ection for the post of Loco-Pilot Passmgex in ccale of pav Rs. 5500—9000/—

Rcf This office Notd‘caimn No. E/2]0/RN/Pas< Dr /Pt IDt 20. 01 05

-

In contiiuation to this of]" ice notifi cauon under reference the selection of written test will

- be held as per scheduled below, to form a panel of 22 numbers of loco-Pilot (Passenger) in
- scalc of | pay Rs.5500- 9000/- with community wisc bx cak up UR- 17, C- 03, ST -02 (Total

=12),

The selection will u)nml of written test (mlv
1. lhc written test will be held as under:-
a). 1% ph:m 5L No. 01 to 22 on 16.03.05.
b). Z“ phase SL No. 23 to 44 on 18.02.05.
~¢). 3" phase SL No. 45 to 66 on 21.03.05.
(2) Date of absentee tevt on 23.03. 05 (xfxcqumd\
The concerned ‘»‘%Ffloco!NBO RPAN will ensurz that all eligible staffl under them
whose names are mentioned in the enclosed list are spared and dueeted to attend the

written test on the mentioned dates (SL No.y) (a, b, ¢,) fixed for wmten test which will
be held at STT/NBQ at 10.00 hrs positively.

In case any one express vnwillingness to appear in the sclu,tmn his written refusal
must be obtained and ~cnt to this office within 07 days for nccessary action.

This issnes with uppmval of Sr. D.M'.E/TW'Y.

DA: List of 66 candidates. ‘ : Qr,/\gb A
| oV
For Divisional Rallway Manager (P),
Rangx} a

-,

..

Copy ferwarded for in.{‘mm ation & necessary action to:-
Sr DME/RNY, 2. DME/NBQ. 3. ADME/RPAN, NBQ
Convenor NRRMU/"RNY a NBQ. 5 Divisional Scey. NFREU/RNY.
6. OS/}"E\N Y. - 7. Principal STC /NBQ. He is requestedto an‘ange the venue
for smooth conduct of the examination, /

For DRM(P)/RNY
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h s & m, =) List of staff who are elligible to appear in the selection test for the-post of L oco-Pilot Passenger
. { ‘..W)»&\ﬁai.m- cale Rs. mWOOuQOOO\ - 4

sr.Loco Pilot ( Goods ) Caste - UR

SN.| Name Sosignation.| Station | Date of Date of Date of
Birth Appointment | prometion. ,_
. : { . o
e SRAPODS - : .
o fe 1|Md.Rafique Ali . -DO- ~NBQ 16.07.47 03.12.62 27.10.98 » :
< . >|Shri Nripendra Ch. Sarkar -DO- RPAN 02.08.48 16.05.65 15.11.00 .
W | 3|Sankar Ch. Rai -DO- NBQ 19.11.47 15.04.67 14.01.03
3 4|Sugrib Sahani -DO- NBQ 08.05.48 25.04.66 14.01.03
o [ [Rafi Ram Muchahary SrLP Jea | 010545 | 23.0585 23.04.95 -
CER |~ 2|Dino Ram Dewry SrLP SPAN | 27.0448 | 08.11.71 20.10.00
e sc | I U
B 1INareswar Baishya Sr.LP NBQ 01.09.46 09.04.78 16.11.00
|__2|Suravaranapu Kamraju SriP .| NBQ 01.06.54 1 15.11.74 16.11.04
1\
ey | YIRS e



List of SC

| [SN]Name & Father Namg

[Cast |Station] DOB | DOA

Remarks

| EQ | Dpop

Lakhan Rajak, S/o Janglee. SC RPAN 03.03.55 01.10.77 VIl 03.10.98

) 09.11.98

"2 [Amal Ch. Roy, S/o SC INBQ |29.0957 02.06.79 [ vii 12.11.98

- |L_|Brojendra Roy. 08.11.98

3 |Jagat Ch. Das, S/o Abhay [SC |NBQ 01.01.51 | 22.04 78 IX | 01.03.99

Ch. Das . 09.11.98

4 |Jitendra Prasad, Lt, Ram = [SC |NBQ 02.05.66 | 18.01.85 | V) 16.03.99

_Dayal Prasad. 03.11.98

% |Raghabendra Das, Lt. - SC INBQ [10.06 60 11.06.84 | viI| 17.03.99
__|Baleswar Das. L 09.11.98 ]

6 |V. Panthaya SC__INBQ [19.07 51 12.01.70 |X 17.08.00

T |Khagendra Ch. Das, Lt.|SC NBQ [07.10.58 23.04.84 |X 06.08.99

L Debendra Ch. Das 17.09.99

List of ST

' [Narayan Ch. Boro, S/o ST [NBQ [30.0458 070476 VI [16.12.98

__|Doleram Boro. 09.11.98

2 |Someswar Basumatary, Lt. [ST NBQ |22.11.59 15.09.79 | vIII 14.11.98

|___|Jogen Ch, Basumatary. . 109.11.98

3 IMoni Ram Brahma, Lt. Ram ST |NBQ 31.08.58 | 22.04.76 HSLC| 11.01.99

Brahma 09.11.98

4 1Chunilal Brahma, S/o ST |NBQ 26.11.59 | 21.07.80 HSLC| 16.03.99

Maheswar Brahma 09.11.98

N\
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i A List of UR Candidates within zone of consideration v\)g
¢ Name & Father Name Sh/Sri. |Cast Station |DOB DOA EQ __|DOP Remarks
;- E?Rajendra Pd. Sharma N, |RPAN {10.07.46 [01.04.64 |IX 25.04.97
AT | 04.01.98
é;ﬁs 7 |Somesh Ch. Sarkar, L1.Sushil NBQ |7.0151 [10.07.73 |VIIi 18.02.98 |
=) Ch. Sarkar 09.11.98
~13 [P.C. Kalita, Lt. Kashiram \\/ RPAN 101.0347 [19.05.70 |X 10.06.98
Kalita ‘ 09.11.98
4 IMd. Mustakin, Sfo. Md. Saheb NBQ [01.1248 [15.09.72 |HSLC 04 .05.98
Hussain ~ 31.07.75 09.11.98
.|5 |Dharam Nath Prasad, Shd RPAN (07.06.49 [11.0570 |IX 10.06.98
Biswanath Prasad "~/ 09.11.08
6 |Sushil Kr. Das, Lt. Shrimania NBQ [08.04.47 [08.11.71 |Non 04.06.98
Das. : Matric [09.11.98
«|7 |Chotelal Pandey, S/o Ramd RPAN 101.12.50 [08.11.71 |VIII 10.06.98
| Surat Pandey. N/ ‘ 09.11.98
8 [Janmahammad Ali -1 S/fo Md. NBQ [29.08.52 [09.11.71 |X 4.05.98
Mahimuddian Alj. ‘ ‘ 09.11.98
9 |Amarendra Das, S/o Santosh RPAN [07.03.49 [30.07.78 |X 16.07.98
| [Ch.Das. N\J 09.11.98
10 |Ramen Lahakar, S/o Pradip NBQ 26.02.68 [20.06.91 HSLC |18.02.98
~ _ |Kr. Lahakar. &I 109.11.98
(11 Ashim Kr. Shome, S/o Anil Kr. INBQ  [15.01.55 [01.10.77 [X 01.08.98
Shome. 09.11.98
12 |Phanindra Kr. Das, S/o Kanak NBQ [15.01.57 (0110 77 Vil 04 .06 .98
C h. Das ‘ 09.11.98
13 |{Sukumar Debnath, S/o Raij NBQ [31.12.55 [20.03 79 04.06.98
Chand Debnath. 09.11.98
14 IM.N. Roy, S/o K.N. Roy NBQ 04.02.47 [30.12.64 IX 10.12.99
17.09.99
15 |Mukeswar Singh, S/o Phylina NBQ {11.03.55 [28.05.75 |XI 05.05.99
| Singh ] 17.09.99
, |16 |Samir Kr. Dey, S/o Kali Pd. NBQ [13.0251 01.07.73 |IX 26.11.97
Dey 13.09.99
17 |Bijan Kr. Dutta, S/o Basanta\/ RPAN 109.02.52 (0811 71 01.07.01
Dutta. : . 17.09.99
18 |Sew Gopal, S/o Jagdeo Singh NBQ 12.0547 [17.11.65 [VIii 29.07.99
17.09.99
419 ]Athith Ch. Roy, S/o Arjun Ch. NBQ {30.12.50 [21.04.75 (X 07.05.99
Roy ' ___|17.09.99 ]
20 |Monoranjan Mandal, S/o L. NBQ 110.11.58 [05.0979 [X 06.06.99
Mandal : 17.09.95
21 |Bhola Chowdhury, Lt. M. NBQ 119.11.51 |05.05 76 IX 06.06.99
Chowdhury , : 17.09.95
22 |Aditya Rn. Paul, S/o Bala Paul NBQ |24.12.46 [01.0266 X 06.06.99
' 17.09.99
23 [Someswar Brahma, S/o SabulST NBQ 102.09.57 [01.05 81 X 08.06.99
____|Ram Brahma ’ 17.09.99
24 |Rabindra Ch. Basumatary, S/o|ST NBQ 09.12.57 [18.04.75 |vii 09.06 .99
Upendra Basumatary 17.09.99
25 |Bimal Kr. Sharma, NBQ [05.01.59 03.08.79 |X 07.06.99
e B N 17.07.99
26 |Naniram Das, L. Baliram Das NBQ 101.03.53 [21.04.75 |X 06.06.99
N 17.07.99
27 |Paramananda  Das, Sfo|SC INBQ 1211254 09.04 .75 HSIL.C 11707 20
_[Pabitra Nath Das N 8 I
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Arun Ch. Das, S/o Thaneswar NBQ 101.03.56 |02.04.78 Vil 27 1% N
Das 17.07%, »
Krishuadeo Mahato, S/o Ram NBQ [21.05.57 |21.03.97 Vi 09.03.00.
Prit Mahato 170799} -
Ramdeo Bhagat, S/o Paltu NBQ [15.02.58 {22.05.79 |IX 281099 |\
Bhagat , 17.07.99 :
31 |Tikendra Ch. Barman, Lt NBQ [25.09.60 {30.08.79 (X 27.10.99
Rajendra Ch. Barman 17.07.99
32 |Ram Bolok Prasad, S/o Ram NBQ [08.07.58 |13.02.80 27128
Narayan Prasad. 17.07.99
33 |Sanatan Barman, Lt. Sato NBQ [01.1157 |18.04.81 {IX 29.10.99
Ram Barman 17.07.99
34 |Dipak Dastider, Sfo Amiya NBQ |15.04.61 {08.05.81 |IX 27.12.99
Krishna Dastider. 17.07 .99
35 |Dilip Kr. Ghosh, Lt. Phani Bhu NBQ  118.09.55 [22.12.81 |HSLC |21.07.99
Ghosh. ) ; 17.07.99
36 |Gouranga Pd. Sen, Slo NBQ |10.01.58 |24.12.81 |[HSLC |17.07.99
Manindra Lal Sen ‘
37 |Sahajuddian Seikh, Lt. Md. NBQ [17.1255 |25.12.81 |IX 14.12.99
Jaman Ali Seikh 02.05.89 17.07.99.-
38 |Swapan Kr. Debnath, Sfo Rai NBQ  130.11.60 [31.10.80 |Vviii  |07.02.00
Chan Debnath
39 |Ramesh Kr. Basumatary, S/o|ST |NBQ 19.11.57 {30.04.76 |IX 27.12.99
Deben Basumatary 17.07.99
40 |D. Apparao, Lt. D. Apparoa. NBQ |28.06.62 |23.03.81 |IX 09.12.99
17.07.99
41 |Prabhu Nath Giri, S/o Ram NBQ 1250163 (08.08.84 |Vill ~ |27.12.99
 |Nath Giri. : - 17.07.99
42 |Ram Prasad, Sfo Sew Pujan [SC |{NBQ 01.01.61 {16.09.81 VIl 18.12.99
17.07 .99
43 [Nitai Ch. Sutradhar, LL|SC |NBQ 15.01.59 |01.01.82 |X 13.12.99
Jogeswar Sutradhar 17.07.99
44 |Khagen Barman, Lt. Dhanai SC |NBQ [04.09.62 |01.01.84 |Vill 18.12.99
Barman 17.07.99
45 |Nijendra Daimary, SlolsT [NBQ |01.02.66 [30.10.89 |X 09.03.00
Dabairam Daimary , 17.07.99
A6 {Niranjan Daimary, S/olST INBQ [01.03.68 {30.10.89 {X 09.03.00.
Balaram Dairam 17.07.99
47 |Jiban Das, Lt. Biswanaik Das [SC |NBQ 16.04.58 |01.08.90 |Viil  |09.03.00
17.09.99
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).a ‘mm« ofﬂy Bd's letter No. PC/I/2003/CRC/6 dt.09.10.03 circulated under :
‘ - SNPYs lether NO. E/304/0-Restructuring® dt. 31.10.03, the followipg senior most " -

i_g§/ﬂ(6) ixr’-g’éjafl}.-g Rs. 5£00-2000/- of Stores Deptt., On being fouiid shjt,ablethrough

£ Pidoess of ' modified selection i terms of GM(P)'s circular “NO. E/304/0-.
.. Restructuring® dt. 13.01.04 have been provisionally empanelled for promotion for the:

st of OS/‘[(‘G) in scale Rs. 6500-10500/- effective. from 01.11.03 against the

afé,‘é "o pgraded past & resultant vacancies created under GM(P)'s Memo No, E/41/204;

astructuring ‘Ministerial {S) dt. 28.05.04 and with immediate effect against existing’
- vagaicies. ihe enies are amranged in order of seniority. This is subject to free from.

SPENigD -
};QNO Qﬁ Name & community  Designation  Place of working %

3
e T A
: .:5\.;"1!_;03.

-,i‘ _.‘»n'ﬁ

SN Siikfiager: Saikia OS/MiG SMM/D/DBRT
Leoowti 2 aptiBeopa Dey 0S/IG SMM/D/DBRT
“530 MA:Sh. Rahamar 0SNG SMM/D/DBRT
A4 SpiGouri Sarlr 0S/IIG SMMIDINJP
RS Sngtgeep Teiukdar OS/MIG COS/CON/MLG
a2 6 SN Nanusudr 20) OSING SMM/D/DBRT
LS. 58 7\ 81i%kha Chakraborty - OS5 SMM/D/NJP
T8 Skl , OSH/G. - COSMLG
G e S MdNL Chowdhary | osiG COSIMLG
S 0 SPGB Bhewmick CSINIG " COSIMLG
311 SiPE Ry (SC) OSHIG - EMM/ID/MLDT
n. 512 Smt Kabita Mandal | OSIMIG COS/IMLG
;‘j A13 SiBK Mia . . oSG " AMM/BLST

B34 S Mikhapadhaya OS/IG " AMM/BLST
Cete 215 S KL Chenda OSHIG - COS/MLG
ce 216 SiiKijshina Dulal Dag (SC) osNiG COS/MLG
v A7 Smt: Arati Sutradar (SC) GSMIG . SMM/D/NBQ
SV o8 Smi Taramai Das (SC) 0SNG COS/MLG

- 19 BriSamir Kr. Roy | OS/MIG COS/IMLG
Uidege G420 SriBaliun Ch. Kalita OS/IiG COSIMLG
0 SR Kanti Das 0S/IIG COS/MLG
TEOA& L TR ' - |
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e Biealas AGAINST SC QUATA . il
i 22 Srl.%Bulan Ch.Barua (SC) - OSMIG ;" "« COSICONIMLG . -
.- 23 SriPradip Kr. Das (SC) | 0SNG i COSIMLG
7 24 SriDeepak Chowdhury (SC) OS/HG ~ COS/MLG
) S_ri Narayan Ch, Das (SC) 0SNG COSMLG .
v o AGAINST ST QUATA ks
e 26 5 ﬁws Mahilari (ST) - = oSG SMM/D/NBQ> '
274 mw Basumatary (ST} . OS/I/G COS/MLG -
“ | : Staff at. S N o?f.1 to 7,9 & 17already empanelied for the post of OS//G in earlier selacted Ilst
% The pxovusmnal pan has been approved by CMM-on 02.11.2004.
\l , y..‘;z: ‘,_.n _. ) pd
; | (R. Narzary)
.; SPOING

. For General Vanager(P) -
N. F Ralway, Mahgaon

_ Dated”™ (: 3 -11-2004

-

§ Copy forwarded for informion please.

1. P AGACIMLG

2. CLSMILS

2 C@;SIONII\ILP

4. CUNIMLG

5. DY.CMY IMLG | )
6. DyiEMwPNO T :
7.

8.

9,

BY/ERO/ICONIMLG
;§ §%INJP
S réafo NEQ
10.SMNIBIDSRT .
11. Si%vfp TSGUJ |
12, SVIOMLDT
T3 AMBLST
14, AMIV\(DIKlR
. 15 AMPBS/KGN
" 16.5T#“F CONCERNED
% {7.P[GASE

v 18.GSNFRMUPNO - -
A 19.GSINEEUIPNO FR ),

20, GS/A@CTREA/MLC
, S
o
L
M )
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For General Manager(P)
N.F.Railway, Maligaon
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» A py of Rallmzy Boards s ln‘ttor Nm z»cwlu/zooa/cyec./w
.- ‘ auﬂ’i 28- 6~"004 LRBF No, 13 8/2004) on the-abaye subject g .
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{t has been mpresnnted by the Stafr Federomns to- thc Railway Board ,
“entain difficultiog are being faced iy e:xped tious implementation ¢ redtmf‘tunng Of -
Yarious Group ¢’ g Categories in terms of Board's fetter: No: PC-III/20i03/CRCY/6 - . :
N9 .2003 due to praor pin pointing of dddlilO’lal posts ansfng out of re!strL cturmg _ i

[

. <. Theis issye has been considered by the  Ministry of Raxiwayb (Ra:tway Bowti) and lf
-has been decided that In those cases uvhere due to pm*pomting of posts 15 staff ig: required
te jgi,ﬁx,_duﬂe&ia.me.umg@_d_post., saty dﬁffucnf _SYALIon, SUCH staff ‘may be allowed t the i
ENefit of Ypgradation / promotion an “as is where is baszs for_the. dime_being and_ o
} allowed 1y Jein the € pin-pointed d post at the New station within Six months_time trom the - .
| date of jee Sue of ¢ ,mmot:m -Order,. wbgaa o tne sat:sfarhon oF HOD on merit in each A i
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M?%%_ 7 ... New Delhi, dated 28062004 .




